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notice dated 19.01.2023, issued by 
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IN THE MATTER OF: 

SATGURU AGRO INDUSTRIES  

… APPLICANT  

VERSUS 

M/S SALVI CHEMICALS LTD. & ORS.  

… RESPONDENTS 

 

REPLY/OBJECTIONS  ON BEHALF OF RESPONDENT NO. 1. 

 

MOST RESPECTFULLY SHOWETH: 

1. That the instant Reply is submitted on behalf M/s Salvi Chemicals Ltd. 

& Ors. i.e. the Respondent No. 1 is response to the grounds and 

contentions urged in OA No. 205 of 2023. To reiterate, the said original 

application is preferred by the applicant against the Respondent No. 1 

on account of alleged violation of the Air (Prevention and Control of 

Pollution) Act, 1981 & the Environment Protection Act, 1986. It is 

further alleged on behalf of the applicant that tremendous damage has 

been caused to the premises of the applicant on account of seepage 

1 
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of coloured waste water and effluents from the premises of the 

Respondent No. 1. It may be noted that the Respondent No. 1 is a 

Chemicals Company.  

 

2. That at the outset, it is pertinent to note that the Maharashtra Pollution 

Control Board granted several Consent(s) to Operate to the 

Respondent No. 1 vide letters dated 12.07.2023, 25.11.2022, 

31.03.2021, 17.09.2020, and 08.05.2020. It may be noted that the 

above-mentioned Consent(s) to Operate are granted under Section 26 

of the Water (Prevention and Control of Pollution) Act, 1974 & Section 

21 of the Air (Prevention and Control of Pollution) Act, 1981 and 

Authorization under Rule 6 of the Hazardous & Other Wastes 

(Management and Transboundary Movement) Rules, 2016. It is also 

pertinent to note that the above-mentioned Consent(s) to Operate 

were granted with respect to certain quantities of specific products/ 

wastes only and the latest Consent to Operate is valid upto 

31.07.2025; and the said consent to operate is subject to the terms 

and conditions specified vide Schedules I, II, III & IV annexed 

therewith (in view of the fact that the Respondent No. 1 is a compliant 

entity).  

A copy of all Consent(s) to Operate granted to the Respondent No. 1 

by MPCB, in view of the fact that the Respondent No. 1 is a compliant 

entity, is annexed herewith as ANNEXURE R – 1. 
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3. That mentioned herein below is a detailed list of dates and events 

pertaining to the timely compliance conducted by the Respondent No. 

1. Furthermore, the same effectively demonstrates that repetitive 

allegations raised in OA No. 205 of 2023, with respect to inaction on 

behalf of the Respondent Nos. 2 & 3 and continued non-compliance 

on behalf of the Respondent No. 1, are wholly false and frivolous; and 

accordingly, OA No. 205 of 2023 is liable to be dismissed in light of the 

recent order dated 08.01.2024 of this Hon’ble Tribunal in the matter 

titled “PRASAD HARIBHAU JADHAV & ORS. VERSUS M/S. 

GODAVARI BIO-REFINERIES LTD. & ORS.”, and numbered as OA 

No. 182 of 2023. Therefore, the said detailed list of dates and events 

is mentioned as under: 

DATE EVENT 

19.12.2022 That the applicant submitted a complaint dated 

19.12.2022 to the Respondent No. 3 regarding 

seepage of coloured waste water and effluents from 

the premises of the Respondent No. 1, into the 

premises of the applicant. 

19.01.2023 That the Respondent No. 3 issued a warning notice 

dated 19.01.2023 to the Respondent No. 1, pursuant 

to the above-mentioned complaint dated 19.12.2022. 

The warning notice stated that a site inspection was 

carried out at the premises of the Respondent No. 1 

and further noted as under: 
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“The representative of M/s Salvi Chemicals Ltd., 

admitted about seepage originated from their ETP…” 

The Respondent No. 1 was instructed to stop the said 

seepage and comply with Condition No. 22 of Schedule 

IV and to also comply with terms and conditions under 

the above-mentioned consents to operate. 

24.01.2023 That the Respondent No. 1 vide the letter dated 

24.01.2023 duly made a compliance submission with 

respect to the above-mentioned warning notice dated 

19.01.2023, issued by the Respondent No. 3.  

A copy of the letter dated 24.01.2023 (compliance 

submission), with photographs of repaired tank inter 

alia, along with a copy of the warning notice dated 

19.01.2023, issued by the Respondent No. 3 to the 

Respondent No. 1, and a copy of the visit report dated 

17.01.2023, is annexed herewith as ANNEXURE R – 

2. 

23.05.2023 That the applicant submitted another complaint dated 

23.05.2023 to the Respondent No. 3 regarding 

seepage of coloured waste water and effluents from 

the premises of the Respondent No. 1, into the 

premises of the applicant. 

25.05.2023 That the Respondent No. 3 issued a warning notice 

dated 25.05.2023 to the Respondent No. 1, pursuant 

to the above-mentioned complaint dated 23.05.2023. 
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The warning notice stated that a site inspection was 

carried out at the premises of the Respondent No. 1; 

and the Respondent No. 1 was instructed to stop the 

said seepage and comply with Condition No. 22 of 

Schedule IV and to also comply with terms and 

conditions under the above-mentioned consents to 

operate. 

30.05.2023 That the Respondent No. 1 vide the letter dated 

30.05.2023 duly made a compliance submission with 

respect to the above-mentioned warning notice dated 

25.05.2023, issued by the Respondent No. 3.  

A copy of the letter dated 30.05.2023 (compliance 

submission), with photographs of repaired tank inter 

alia, along with a copy of the consent to operate for 

“Expansion (Part – I)”, granted to the Respondent No. 

1 vide letter dated 25.11.2022 (viz. valid upto 

31.07.2025), is annexed herewith as ANNEXURE R – 

3. 

A copy of the visit reports issued by MPCB, pursuant to 

the compliance submissions of the Respondent No. 1, 

are annexed herewith as ANNEXURE R – 4. 

 

4. That this Hon’ble Tribunal in a similar matter titled “PRASAD 

HARIBHAU JADHAV” (Supra), observed as under: 
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“7. Since there is no evidence shown on record from the side of 

applicants, as to whether any pollution is found to have been caused 

by the industry of respondent No.1 as there is no report on record to 

that effect, rather the show cause notice was issued to the respondent 

No.1 and its reply suggests that all the compliances were made and 

nothing abnormal was found, we deem it appropriate to call for a 

report from the respondent No.2/MPCB, to be submitted within four 

weeks, as to whether any pollution is being caused by the industry of 

respondent No.1, if yes, what action is being taken at their end. After 

receipt of this report, we will consider admission of this matter.” 

 

PARA-WISE REPLY: 

5. That the grounds and contentions urged in OA No. 205 of 2023, vide 

Paragraph Nos. 1, 2, 5, are not specifically denied herein and constitute 

a matter of record.  

 

6. That the contents stated in OA No. 205 of 2023, vide Paragraph Nos. 

3, 4, 6, 7, 8, 9, 10, and 11 are false and are hereby categorically 

denied in toto as there is an absence of any direct evidence to 

corroborate the allegations raised against the Respondent No. 1 on 

account of the alleged violation of the Air (Prevention and Control of 

Pollution) Act, 1981 & the Environment Protection Act, 1986. It may 

be noted that the Respondent No. 1 vide the aforementioned 

compliance submissions/ letters dated 24.01.2023 & 

30.05.2023 has repeatedly rectified all concerns raised as 
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regards the aforesaid seepage and according to the directions 

the Respondent No. 3, stopped the same and duly complied 

with Condition No. 22 of Schedule IV, along with compliance 

of the terms and conditions under the above-mentioned 

consents to operate. Furthermore, the above-mentioned detailed 

list of dates and events effectively demonstrates that the repetitive 

allegations raised in OA No. 205 of 2023, with respect to inaction on 

behalf of the Respondent Nos. 2 & 3 and continued non-compliance 

on behalf of the Respondent No. 1, are wholly false and frivolous, as 

not only has the Respondent No. 3 promptly issued the aforesaid 

warning notices dated 19.01.2023 & 25.05.2023, but the Respondent 

No. 1 has complied with the same expeditiously. Furthermore, the 

Respondent No. 1, in compliance with the terms and 

conditions specified vide the above-mentioned Consent(s) to 

Operate granted to the Respondent No. 1 by MPCB, has 

regularly dispatched effluents/ sludge for treatment to 

Tarapur Environment Protection Society, from 17.06.2022 to 

29.02.2024, and detailed reports of the same have been duly 

furnished to MPCB. It is also pertinent to note that the Respondent 

No. 1 is a registered member of CHW-TSDF at MIDC-Taloja for safe 

and secure disposal of hazardous viz. valid upto 31.03.2025. 

A copy of the detailed reports sent to MPCB, with respect to regular 

dispatch of effluents/ sludge for treatment to Tarapur Environment 

Protection Society, from 17.06.2022 to 29.02.2024, along with a copy 

of the collection memo and the agreements in this regard with One 
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M/s Sadekar Enviro Engineers Pvt. Ltd., are annexed herewith as 

ANNEXURE R – 5. 

A copy of the certificate stating that the Respondent No. 1 is a 

registered member of CHW-TSDF at MIDC-Taloja for safe and secure 

disposal of hazardous viz. valid upto 31.03.2025, is annexed herewith 

as ANNEXURE R – 6. 

A copy of a letter/ certificate issued by the Respondent No. 1, 

explaining facilities/equipment/operational details, to show that it is a 

compliant entity is annexed herewith as ANNEXURE R – 7. 

 

PRAYER 

Therefore, in view of the above-mentioned facts and circumstances, this 

Hon’ble Tribunal may be pleased to: 

 

i) Pass an order for dismissal of the present Original Application, as 

there is an absence of any direct/recent/relevant evidence to 

corroborate the allegations raised against the Respondent No. 1; 

and  

 

ii) Pass any other order/ directions as this Hon’ble Tribunal deems fit 

in view of the above-mentioned facts and circumstances, in the 

interest of justice.  
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THROUGH: 

 

MANDEEP KALRA 

ADVOCATE FOR RESPONDENT NO. 1 

 

DATE: 28.05.2024 

PLACE: Palgarh 
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M/s. Salvi Chemical Industries Ltd.,/CO/UAN No.MPCB-CONSENT-0000126601 (25-11-2022 05:46:44 pm)
/QMS.PO6_F02/00 Page 1 of 13

MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: ast@mpcb.gov.in

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

RED/L.S.I (R58)
No:- Format1.0/AS(T)/UAN
No.0000126601/CO/2211002165

Date: 25/11/2022

To,
M/s. Salvi Chemical Industries Ltd.,
Plot No. E-90, 93, 94 & E-95, M.I.D.C., Tarapur,
Tal. & Dist. -Palghar Your Service is Our Duty

Sub: Grant of Consent to 1st Operate Expansion (Part-I) in amalgamation
with existing consent to operate under Red/LSI category.

Ref: 1. Existing Consent to Operate accorded by the Board vide No. Format
1.0/AS(T)/UAN No. 0000099846/CR-2103002159, Date. 31.03.2021 valid
upto 31.07.2025.

2. Consent to Establish (Expansion) for Organic & Inorganic chemicals
obtained Vide No. Format 1.0/AS(T)/UAN No.
0000058381/CE-2009000846, Date.17.09.2020.

3. Your application for Part-I consent to Operate for expansion vide No.
MPCB-CONSENT-0000126601.

Your application No.MPCB-CONSENT-0000126601 Dated 01.12.2021
For: Grant of 1st Consent to Operate for Expansion (Part-I) in amalgamation with existing
consent under Section 26 of the Water (Prevention & Control of Pollution) Act, 1974 & under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and Authorization under
Rule 6 of the Hazardous & Other Wastes (Management & Trans-boundary Movement) Rules
2016 is considered and the consent is hereby granted subject to the following terms and
conditions and as detailed in the schedule I, II, III & IV annexed to this order:

1. The consent to operate is granted for a period up to 31/07/2025
2. The capital investment of the project is Rs.17.22 Crs. (As per C.A Certificate

submitted by industry Existing CI is-Rs. 12.23 Crs + Expansion/Increase in
C.I. – Rs. 4.99 Crs)

3. Consent is valid for the manufacture of:
Sr
No Product Existing

Quantity
Proposed
Quantity Total UOM

Products
1 Ferrous Fumarate 200 0 198 MT/M
2 Di-Iodo/Iodochloro Hydroxy Quinoline 3 0 3 MT/M
3 L-Lysine Mono HCI 10 0 10 MT/M
4 Potassium Iodide 10 0 10 MT/M
5 Sodium Iodide 10 0 10 MT/M
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Sr
No Product Existing

Quantity
Proposed
Quantity Total UOM

6 3,5-Di-Iodo salicylic Acid 10 0 10 MT/M
7 Halquinol 75 0 75 MT/M
8 Maleic Acid 10 0 10 MT/M
9 Sodium Selenite 25 0 25 MT/M
10 1,2,3- Triazole/4-Amino-1,2,4 Triazole 10 0 10 MT/M
11 Methyl Iodide/TMSI 10 0 10 MT/M
12 Sodium Saccharin 100 0 100 MT/M
13 Calcium Saccharin 20 0 20 MT/M
14 Glycine 50 0 50 MT/M
15 Closantel Amine 10 0 10 MT/M
16 Hand Sanitizer- IPBC 30 380 0 380 MT/M
17 Hand Sanitizer- Triclo 28% 200 0 200 MT/M
18 Hand Sanitizer- PCMX 32% 380 0 380 MT/M

19
Electronic Iron Powder/Reduces Iron
Powder/Cast Iron Powder/Other Iron Salt
(Mixing & Blending)

0 100 100 MT/M

20
Iron EDTA/Ferric pyro phosphate/Ferric
Orthophosphate/Iron Sucrose/Ferric calcium
Citrate/Ferrous Ascrobate/Gluconate (Only
Spray Drying)

0 80 80 MT/M

21 Iron Powder 0 150 150 MT/M

22 Ferrous Sulphate Dry (Only Drying, Blending
& Mixing) 0 300 300 MT/M

23 Ferric Sulphate (liquid Mixing) 0 200 200 MT/M

24

Ferrous Glycine sulphate, Copper Glycine
Sulphate/ Calcium Glycine Sulphate/Zinc
Glycine Sulphate/Magnesium Glycine
Sulphate/Selenium Glycine Sulphate & EDTA
Chelates (Only Spray Dring)

0 150 150 MT/M

25 Selenium Sulphide & salts (Only Spray
Drying) 0 5 5 MT/M

26
Chromium Picolinate 12 % Chroium
Propionate/Chromium Polynicitinate/Zinc
Picolinate & Chromium Salts (Only Mixing &
Blending)

0 25 25 MT/M

27 Sodium/Potasium/Zinc/Magnesium/Calcium
Citrate (Only Spray Drying) 0 120 120 MT/M

28

Ferrous bis glycinate/Zinc bis
glycinate/copper bis
glycinate/magnesium/manganese bis
glycinate/ Selenium/Calcium bis glycinate &
Calcium Salts (Only Spray Drying)

0 150 150 MT/M
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Sr
No Product Existing

Quantity
Proposed
Quantity Total UOM

29
Chromium Picolinate 1%,12 %/ Choline
Chloride 60%,70%/Chromium propionate
0.4/19% Choline Bitartarate 60/90, Fumaric
Acid 90%/ CWS (Only Mixing & Blending)

0 20 20 MT/M

30 Potasium Iodide 68%,90% & Salts (Mixing &
Blending) 0 25 25 MT/M

31

Micronutrients Premix
ferrou/Copper/Zic/Vitamin 50% & Varius
Strength/Vitamin C 50% & various
strength/MethyI Cobalmine 1% /0.1% (Only
Mixing & Blending)

0 500 500 MT/M

32
Vitamin & Mineral Pre mix various Strength,
Ferrous Fumarate 60/80/90/95 (Only Mixing
& Blending)

0 1500 1500 MT/M

33 Ferrous Sulphate 60/80/90/95 (Only mixing
& Blending) 0 400 400 MT/M

34 Sodium Selenite 4.5 % & Salts (Only Mixing
& Blending) 0 25 25 MT/M

35 L Selenomethioni ne 0.5%/1%/40%/70%
(Only Mixing & blending) 0 750 750 MT/M

36 Potassium Chloride 50% & Other Salts (Only
Mixing 7 Blending) 0 50 50 MT/M

37 Periodic Acid 48% / Iodophor 2%/SMPI/IBPC
30%,/20%,/40% (Only Mixing & Blending) 0 80 80 MT/M

38 Ferrous Sulphate 7H20 (Spray Drying) 0 800 800 MT/M

39
Halquinoil
60%/12.5%/13%/24%/30%/80%/90% (Only
Mixing & Blending)

0 100 100 MT/M

  
The industry shall not manufacture the organic products and /or the products involving
chemical symthesis process from expansion which attracts the Provisions of
Environmental Clerance, before obtaining Environmental Clearance as per EIA
Notification 2006 and amendments thereto.

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr
No Description Permitted (in

CMD) Standards to Disposal Path

1. Trade effluent 106.0 As per Schedule-I Partly recycle 50.5 CMD
& partly CETP 55.5 CMD

2. Domestic effluent 6.5 As per Schedule-I Soaked in soak pit
5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr
No.

Stack
No.

Description of stack /
source

Number of
Stack

Standards to be
achieved

1 S-1 Boiler (2.5 TPH) 1 As per Schedule -II
2 S-2 D. G. Set 1 As per Schedule -II
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Sr
No. Stack No. Description of stack /

source
Number of

Stack
Standards to be

achieved

3 S-3 to S-5 Process Reactor Vents (3
Nos.) 3 As per Schedule -II

6. Non-Hazardous Wastes:
Sr No Type of Waste Quantity UoM Treatment Disposal

1 Boiler Ash 4.0 MT/M Sale Sale to Brick Manufacturer
7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for

treatment and disposal of hazardous waste:
Sr
No Category No./ Type Quantity UoM Treatment Disposal

1
35.3 Chemical sludge
from waste water
treatment

368 Kg/M Landfill after
treatment CHWTSDF

2 28.1 Process Residue
and wastes 6831.0 Kg/M Incineration CHWTSDF

3 28.3 Spent carbon 6883.8 Kg/M Incineration CHWTSDF

4 28.1 - Ammonium
Sulphate 350 MT/M Recycle* Sale to authorised

party / CHWTSDF

5 28.1 - Ammonium
Chloride 55 MT/M Recycle* Sale to authorised

party / CHWTSDF

6 28.1- Sodium Sulphate 200 MT/M Recycle* Sale to authorised
party / CHWTSDF

  
*  Industry  shall  ensure disposal  of  Hazardous Waste to  the Actual  user
having permissions under Rule 9 of Hazardous and other Waste (M & TM)
Rules, 2016.

8. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

10. The industry shall obtain necessary permission from the Directorate of Industrial Safety
and Health (DISH).

11. This consent is issued with overriding effect on earlier Consent to Operate granted by
t h e  B o a r d  v i d e  n o .  C o n s e n t  N o .  F o r m a t  1 . 0 / A S ( T ) / U A N  N o .
0000099846/CR-2103002159,  Date.  31.03.2021.

12. The  applicant  should  not  take  any  effective  steps  for  manufactruing  of  the  proposed
expansion organic products and the products which include the chemical symthesis
process  before  obtaining  Environmental  Clearance  as  per  EIA  Notification  2006  and
amendments thereto and shall submit the undertaking/ Board resolution for the same.

13. The applicant shall  not carry out any excess production or produce new products
without  Consent  of  the  Board  and  without  Environmental  Clearance  wherever  it
applicable.

14. The  applicant  shall  properly  collect,  transport  &  regularly  dispose-off  the  Hazardous
Waste  to  CHWTSDF,  in  compliance of  the  Hazardous  and other  Waste  (M & TH)
Rule-2016 through online manifest system.
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15. Industry shall comply the Boards Circular dtd. 05.02.2020 for use of cleaner fuel.
16. Industry  shall  comply  with  direction  issued  to  CETP  on  22.01.2021,  regarding

installation of two-way SCADA, Auto-sampler, Non-Return Valve (NRV) with positive
discharge to CETP chamber.

17. The industry shall dispose the by-products as Hazardous waste and shall comply the
provisions of Hazardous & Other Wastes (M & TM) Rules,2016.

18. This  Consent  to  1st  Operate  (Part-I  of  Expansion)  is  issued based on declaration
/undertaking submitted by you vide letter  dated.  12.10.2022 submitted on portal
15.10.2022.

19. This Consent is issued without prejudice to the order passed as may be passed by the
Hon’ble NGT, in the matter O.A. No. 1038/2018.

20. The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 50000.00 TXN2112000096 01/12/2021 Online Payment
 Copy to:

 
1. Regional Officer, MPCB, Thane and Sub-Regional Officer, MPCB, Tarapur I
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:
1. A] As per your application, you have segregated trade effluent into weak stream &

strong stream and provided Effluent Treatment Plant (ETP) comprising of:
i) Strong COD/TDS stream of 50.5 CMD - Treatment system comprising of
Primary (Collection tank,  Neutralization tank,  Equalization tank,  Flash mixer,
Primary Clarifier/Primary Settling Tank, Primary after stmt) , Stripper, Multi effect
evaporator (2 stage) with design capacity of 75 CMD followed by ATFD. The MEE
condensate is treated in weak stream ETP.
ii) Weak COD/TDS stream of 55.5 CMD - Treatment system comprising of
Primary (Collection tank,  Neutralization tank,  Equalization tank,  Flash mixer,
Primary  Clarifier/Primary  Settling  Tank),  Secondary  (Activated  sludge  process),
Tertiary  (Pressure  sand  filter,  Activated  carbon  filter,  Reverse  Osmosis.  RO
Reject shall  be treated in MEE and RO permeate shall  be recycled back in
process/ utilities. ) .

B] The Applicant shall  operate the effluent treatment plant (ETP) to treat the trade
effluent  so  as  to  achieve  the  following  standards  prescribed  by  the  Board  or
under EP Act, 1986 and Rules made there under from time to time, whichever is
stringent:

 

  

Sr.No Parameters Limiting concentration not to exceed in mg/l,
except for pH

(1) pH 6.0 -8.5
(2) BOD (3 days 27°C) 100
(3) COD 250
(4) TSS 100
(5) Oil & Grease 10
(6) Ammonical Nitrogen 50
(7) Phenolic Compounds 1
(8) Total Dissolved Solids 2100
(9) Chlorides 600
(10) Sulphates 1000
(11) Phosphates as P 5
(12) Sulphides as S 2
(13) % Sodium 60 %
(14) Zinc 5
(15) Copper 3
(16) Total Chromium 2
(17) Arsenic 0.2
(18) Lead 0.1
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C] The partly treated effluent strong stream effluent 50.5 CMD shall be recycled and
reused  in  the  process  &  partly  treated  effluent  weak  stream effluent  55.5  CMD
shall  be  disposed  to  CETP  for  further  treatment  and  disposal  after  confirming
above standards. In no case, effluent shall find its way outside factory premises.

D] The industry shall  ensure connectivity online monitoring system to the MPCB
server including separate energy meter for pollution control system.

E] Industry shall  comply with direction issued to CETP on 22.01.2021, regarding
installation  of  two-way  SCADA,  Auto-sampler,  Non-Return  Valve  (NRV)  with
positive discharge to CETP chamber.

2. A] As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 6.5 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

 
Sr.No Parameters Standards (mg/l)

1 Suspended Solids Not to exceed 50
2 BOD 3 days 27oC Not to exceed 30

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after  confirming  above  standards.  In  no  case,  sewage  shall  find  its  way  for
gardening  /  outside  factory  premises.

3. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification there of & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

1. Industrial Cooling, spraying in mine pits
or boiler feed 38.00

2. Domestic purpose 8.00

3. Processing whereby water gets polluted
& pollutants are easily biodegradable 117.80

4.
Processing whereby water gets polluted
& pollutants are not easily
biodegradable and are toxic

0.00

5. Gardening 2.0
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6. The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance/ CREP guidelines.

SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control (APC) system and erected
following stack (s) to observe the following fuel pattern:

Stack
No. Source

APC System
provided/prop

osed

Stack
Height(in

mtr)

Type
of

Fuel
Sulphur

Content(in %) Pollutant Standard

S-1
Boiler
(2.5
TPH)

Fabric Bag Filter
Multi Cyclone 35.00

Coal
1.5

MT/Day
0.50

TPM 50
Mg/Nm3

SO2 15
Kg/Day

S-2
D. G.
Set

(380
KVA)

Acoustic
Enclosure

Stack
3.00 HSD 50

Ltr/Hr 1
TPM 50

Mg/Nm3

SO2 21
Kg/Day

S-3
Process
Reactor
Vent -I

Scrubber 10.00 - 0 --
NA-- -

Chlorine 3 PPM

Acid Mist 35
Mg/Nm3

HCL 30
Mg/Nm3

S-4
Process
Reactor
Vent -II

Scrubber 10.00 - 0 --
NA-- -

Acid Mist 35
Mg/Nm3

Chlorine 3 PPM
SO2

(process) 50 PPM

S-5
Process
Reactor
Vent -III

Scrubber 10.00 - 0 --
NA-- -

Acid Mist 35
Mg/Nm3

Chlorine 3 PPM
SO2

(process) 50 PPM

(D.G Set stack height shall be above roof level.)
2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of

EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The applicant shall operate and maintain above mentioned air pollution control system, so as
to achieve the level of pollutants to the following standards:

Parameters Standards (mg/l)
 Total Particulate Matter Not to exceed 30 mg/ Nm3

4. The  Applicant  shall  obtain  necessary  prior  permission  for  providing  additional  control
equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution control
equipment.

5. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).
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6. Solvent Management shall be carried out as follows:
 a. Reactors shall be connected to Water / Chilled Water /Brine Condenser system.
 b. Reactors and solvent handling pumps shall have mechanical seals to prevent the

leakages.
 c. The condensers shall be provided with adequate Heat transfer area (HTA) and

residence time so as to achieve more than 97% overall recovery
 d. Solvents shall be stored in a separate space specified with all safety measures.
 e. Proper  earthing  shall  be  provided  in  all  the  equipment’s,  wherever  solvent

handling is done.
 f. Entire plant shall be flame proof. The solvent storage tanks shall be provided with

breather valve to prevent losses.
 g. All the solvent storage tanks shall be connected with vent condensers with Water

/ chilled water / Brine circulation.
 h. Fugitive emissions shall be controlled at 99.95% with effective chillers.
 i. Solvent transfer shall be through pump.
 j. Metering and control of quantities of active ingredients to minimize wastes.
 k. Use of automatic filling to minimize spillage.
 l. Use of close feed system into batch reactors.
 m. Venting equipment through vapour recovery system.
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SCHEDULE-III

Details of Bank Guarantees:

Sr.
No
.

Consent
(C2E/
C2O

/C2R)

Amt of
BG

Imposed
Submission

Period Purpose of BG Compliance
Period

Validity
Date

1 C to R Rs. 2.0
Lakh Exisitng

Towards O & M of
Pollution controls

systems and
complaince of consent

conditions

31.07.2025 31.01.2026

2 C to R Rs. 5.0
Lakh 15 Days

Towards not to
manufacture the

expansion products
which attracts the

provisionof EIA
Notification 2006
without E.C and

towards submission of
undertaking/ Board
Resolution for the

same.

31.07.2025 31.01.2026

 
The above Bank Guarantee(s)  shall  be  submitted  by  the  applicant  in  favour  of
Regional  Officer  at  the  respective  Regional  Office  within  15  days  from  the  date  of
issue of Consent.

 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount of
BG

imposed
Submission

Period
Purpose

of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture
NA

 BG Return details
Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned

NA
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SCHEDULE-IV

General Conditions:
1. The Energy source for lighting purpose shall preferably be LED based
2. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to

recharge  the  ground  water  and  utilize  the  same for  different  industrial  applications  within
the plant

3. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The applicant shall comply with the notification of MoEFCC, India on Environment

(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

4. The applicant shall maintain good housekeeping.
5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant  shall  take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.

6. The  applicant  shall  not  change  or  alter  the  quantity,  quality,  the  rate  of  discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control  compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry  shall  achieve the National  Ambient  Air  Quality  standards  prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

11. The Board reserves its rights to review plans, specifications or other data relating to plant
setup  for  the  treatment  of  waterworks  for  the  purification  thereof  &  the  system  for  the
disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any  consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto.
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12. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

13. The PP shall provide personal protection equipment as per norms of Factory Act 1948
14. Industry  should  monitor  effluent  quality,  stack  emissions  and  ambient  air  quality

monthly/quarterly.
15. Whenever due to any accident or other unforeseen act or even, such emissions occur

or is apprehended to occur in excess of standards laid down, such information shall be
forthwith  Reported to  Board,  concerned Police  Station,  office of  Directorate of  Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

16. The applicant shall provide an alternate electric power source sufficient to operate all
pollution  control  facilities  installed  to  maintain  compliance  with  the  terms  and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

17. The  industry  shall  recycle/reprocess/reuse/recover  Hazardous  Waste  as  per  the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall  go  to  incineration  and  waste  which  can  be  used  for  land  filling  and  cannot  be
recycled/reprocessed etc.  should go for  that  purpose,  in  order  to  reduce load on
incineration and landfill site/environment.

18. An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

19. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

20. Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream  of  the  terminal  manholes.  No  effluent  shall  find  its  way  other  than  in
designed  and  provided  collection  system.

21. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

22. The industry should not cause any nuisance in surrounding area.
23. The industry shall take adequate measures for control of noise levels from its own

sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

24. The industry  shall  create  the  Environmental  Cell  by  appointing  an  Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

25. The applicant shall  provide ports in the chimney/(s)  and facilities such as ladder,
platform  etc.  for  monitoring  the  air  emissions  and  the  same  shall  be  open  for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.
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26. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

27. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall  be
maintained.

28. The  applicant  shall  bring  minimum 33% of  the  available  open  land  under  green
coverage/  plantation.  The  applicant  shall  submit  a  yearly  statement  by  30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

29. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent  conditions.

30. The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the
Environment  Statement  Report  for  the  financial  year  ending  31st  March  in  the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

31. You shall obtain necessary prior permission for providing additional control equipment
with  necessary  specifications  and  operation  thereof  or  alteration  or  shall  ensure
replacement of pollution control system or its parts after expiry of its expected life as
defined by manufacturer so as to ensure the compliance of standards and safety of the
operation thereof.

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

33. The  applicant  shall  provide  facility  for  collection  of  environmental  samples  and
samples  of  trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the
Board  staff  at  the  terminal  or  designated  points  and  shall  pay  to  the  Board  for  the
services rendered in this behalf.

This certificate is digitally & electronically signed.
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MAHARASHTRA POLLU.TION CONTROL. BOARD 
Tel: 24010706/24010437 
Fax:24023516 
Website: http://mpcb.gov .in 
Email: ast@mpcb.gov.in 

Kalpataru Point, 2nd and 
4th floor, Opp. Cine Planet 
Cinema, Near Sion Circle, 
Sion (E), Mumbai-400022 

RED/S.S.I (R22) l)ate: \7 J~ f)-o').Q 
No:- Fonnatl.0/AS(T)/UAN No.OOOOOS8381/CE- '2.oo_gooo'i?4cS 
To, 
M/s. SALVI CHEMICALS INDUSTRIES LTD. 
PLOT NO. E-90,93,94 & E-95, M.l.D.C., TARAPUR, 
TAL & DIST- PALGHAR · .-

Sub: Grant of Consent to Establish (Expansion) 

Ref: Consent to Operate granted vide No. Format 1.0/BOJA$(T}/T!'J_:-~O_Q§l5/,.,~~~--:---••~--~~-J 
___ c .•.• ,~~- 0-~- ·--R&A/6Ef'J;ol:41'6odated·us-1111202·s~<~ -~~~--~-· ~-~---··------- : 

-~--

Your application No.MPCB-CONSENT-000005~381 Dated 11.10.2018 

For: grant of Cons.ent to Operate under Section 26 of the Water (Prevention & Control of 
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution} Act, 
1981' and Authorization under Rule 6 of the Hazardous & Other Wastes (Management & 
Transbbundary Movement) Rules 2016 is,.c~Sidered and the consent is hereby granted 
subject to the following terms and coodLti&u:is,an.&t~s detailed in the schedule I, II, Ill & IV 
annexed to this order: ¥ii'{'~"::' · 

1. The consent to establish is 
unit or up to 5 year whichever 

2. The capital investment of the 
submitted by industry (Existing-Rs. 

riod up to commissioning of the 
. 

s.4.99 Crs. V-'s per· C.A Certificate 
1.74 Crs)} 

3. · Consent is valid for the manufactwre of: 

Products 

·1 Halquinot 75 . MT/M 

2 Iron Powder 150 ~T/M 
3 __ 4-Amino 1,24,,:friazole ~- - -- --·- 10 .. ... _.,MTft111-

'4 1-H, 1,2,4- Triazole 10 MT/M 

5 Calcium Powder/Granules 150 MT/M 

6 Calcium Gluconate 10 MT/M 

7 Calcium Lactobionate 10 MT/M 

8 Calcium Saccharin 40 MT/M 

9 Closantel Amine 10 .MT/M 

10 Ferric Orthophosphate 80• MT/M 

11 Ferric Pyrophosphate 80 MT/M 

12 Ferrou Fumarate 400 MT/M 

13 Ferrous Gluconate 80 MT/M 

SAL VI CHEMICALS INDUSTRIES LTD./CE/UAN No.MPCB-CONSENT-0000058381 
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' . 

14 Glycine · .. t· 
50 .MT/M 

15 tron Sucrose Complex 80 MT/M 
16 L-Lysine mono HCI 10 :MT/M 
17 MaleicAcid 10 MT/M 

18 Potassium Iodide 10 I MT/M 

19 Methyl Iodide 19 MT/M 

20 Sodium iodide 10 MT/M 

21 TrimethytSulfoxonium Iodide 19 MT/M 

~=~ ~'~?-~·.-~ .2~ -J,,fi:l2.,A-!rlazQL~SQAiu1Jl~~·c'===-~---~ =~~==,~ -=~-.;.i.c.~~Il~ -o~-
-----"=~---- - ---- ~· 

23 Saccharin Insoluble 100 · MT/M 

Electronic Iron PowderiReduces Iron 
24 Powder/Cast Iron Powder/Other Iron Salt (Mixing 

& Blending) 

Iron EDTA/Ferric pyrophosphate/Ferric . 

25 Orthophosphate/Iron Suc:roselferric Calcium 
Citrate/Ferrous Ascrobate/glueonate (Only 
Spray Drying) 

26 ferrous sulphate Dry (Only Drying..,.,6,le.ru:ling & 

Mixing) ,,.""''·'"""''"'"='"'""''·.,..""'· .. . . . . .• . . . . ,,, .. ,, .•• ,,,.,r 

100 MT/M 

80 MT/M 

300 MT/M 

200 . MT/M 27 Ferric Sulphate (Liquid Mixing),,,,."~~-:~;:~:~.:'~;:,,",."'"''" 
...-li--~~~~--t-~~~~~-i 

Ferrous Glycine sulphate, co 
sulphate/ Calcium Glycine Su 

28 Glycine Sulphate/Magnesium· 
Sulphate/Selenium Glycine Sulpha 
Chelates {Only Spray Drying) .· 

29 Selenium Sulphide & Salts (Only Spray Drying} 

Chromium Picolinate 12%/Chroium 

150 

5 

30 Propionate/Chromium Polynicitinate/Zinc · · , 25 
··~ -~<_;_ PJg>ltna~~~hrQ.f!llUm S9ltsJQD!Y.Ml~!L~~~--~ .,. ~~.~ -·==c 

·· B1ending} · 

31 Sodium/Potasium/Zinc/Magnesium/Calcium 
Citrate (Only Spray Drying) 

Ferrous bis glycinate/Zinc bis glycinate/Copper 

32 
bis glycinate/magnesium/Manganese bis 
glydnate/ Selenium/ Calcium bis glycinate & 
Ca\cit:1m Salts (Only ~pray Drying) 

Chromium Picolinate 1 %, 12% /Choline Chloride 

33 
60% , 70% /Chromium Propionate O)l/19%, 
Choline Bitartarate 60/90, Fumaric Acid 
90%/CWS (Only Mixing & Blending) 

34 Potasium Iodide 68%, 90% & Salts (Mixing & ~~:!!.... 
.Blending) 

150 

150 

20 

MT/M 

MT/M 

MT/M 

0
• MT/M 

MT/M 

MT/M 

MT/M 
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Sr 
Product Maximum UOM No '• Quantity . 

Micronutrients Premix , . 
Ferrou/Copper/ZicNitamin 50% & various 

·.~ 

35 strength/ Vitamin C 50% & various 500 MT/M 
strength/Methyl Cobalmine 1% /0.1%. (Only 
Mixing & Blending) ·., 

Vitamin & Minerat Pre mix various strength, 
36 Ferrous Fumarate 60/80/90/95 (Only Mixing & 1500 · MT/M 

Bleding) 

37 
Ferrous Sulphate 60/80/90/95 {Only Mixing & 400 MTiM Bleding) 

.. 

38 
Sodium Selenite 4.5% & Salts (Only Mixing & ·;ti 

Blending) f 25 MT/M 

39 L Selenomethioni ne 0.5%/1 %/40%/70% {Only 750 MT/M 
- ·----· -- Mixing .. &JUemiingJ~---~·- -----~~-·-- .. ~-~- 0 _ ·-·~· 

~--~· -..: - > -· ~---: J~--

.·. 
Potassium Chloride 50% & Other salts {Only 40 50 I MT/M Mixing & Blending) 

" .. 

41 Periodic Acid 48%/lodophor 2%/SMPl/IBPC 80 MT/M 30%,/20%/40% (Only Mixing.& Blending) i 

42 Ferrous Sulphate 7H20 (Spray Drying) 800 MT/M 

43 Halquinoil 60%/12.5%/13%/24%/301>/0fS6%/90% 100 MT/M (Only Mixing & Blending) -- ,:~<;~!'c~S"'-~'·'*'~J~<r:,~.,;-;"*~-~i' 

--h{:,·;,·7'.;.r.~:,,~,~ 
. ·; '<"•,? . ~ ::....::.·. 

4. Conditions under Water (P&C 

1. Trade effluent 108.82 As per Schedule-I ·:~~fe~: ~~~%to 
2. Domestic effluent O As per Schedule-I Not Applicable 

5. Conditions under Air (P& CP) Act, 1981 for air emissions: 
Sr. Stack Description of stack I Number of Standards to be 

No. No. source Stack achieved 
-

1 S.-:L .. BOILEJ3 (Coal f:i_red) 1 As per Sthed~le -II 

2 S-2 Process Vent 1 As per Schedule -fl 

6. Non-Hazardous Wastes: 

7. Conditions under Hazardous & Other Wastes (M ·& T M) Rules 2016 for 
treatment and disposal of hazardous waste: 

28.1 Process Residue and wastes 

2 28.3 Spent carbon 

·~ Page3ofll 

r,w~ 
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3 35.3 Chemical sludge fr:orh waste 
water treatment 250 Kg/M landfill CHWTSDF 

8 The Board reserves the right to review~ amend, suspend, revoke this consent and the 
same shall be binding on the industry. · 

9 This cqnsent should not be construed as exemption from obtaining necessary NOC/ 
permission fr<:>m any other Government a.uthorities. 

10 The applicant should not take ahy effective steps for implementation of the project 
before obtaining Environmental Clearance as per EIA . Notification 2006 and 
amendments thereto. As per Para 2 of EIA notification dated- 14.09.20Qtkthe effecthl-EL~~~ ---~--"~~, 
steps include starting~OfJitiY constructi0n~wt'ir~or=p-r~'f5a'rafi0fnjf ·l~fr1d by the project . , 
-~managemenf.~~ffowever as clarified by the ,MoEF vide office memorandum no. 
J-1103/41/2006-IA.U(I); Dated- 19/08/2010, fencing of the site to protect it from getting 
encroached and construction of. temp.orary shed(S) for the guatd{s) & acquisition of 
land ·not be treated as an effective step. ' ' 

11 This Cons~nt is issued subject to an order passed or may be passed by Hon'ble 
National Green Tribunal in applicati~n no. 1038/2019. 

12 This consent is pursuant to the CPCB letter No. CPCB/PPC-Vfl/CEPJ/NGT/2019 dated 
25/10/2019 

13 industry shall develop green belt on 40% of the total plot area of the unit. Industry 
sha11 a!so develop greenbelt outside tnsJaGtory premises. , 

14 The applicant shall make an applicatiett1~rreirtewal of consent 60 days prior to date of 
expiry of the consent. ''"""'·~,-.:;t,;!:~!:L~~,~ . · · -

15 This consent is issued as per th-'"'''""' . - -, ·. wers to HOO vide Office Order No. 
31/2013 dated 01/3/2013 

Received Consent fee of -

1 15000.00 

Copy to: 

For and on behalf of the 
Maharashtra.Potlution trol Board. 

'J{"~J,~ 
' ~(J'1 

· <e ... ~Mirashe): ,.,,.. , ,~ · 
'"·~-ASsrsfant Secretary (Ttieh.) 

1. Regional Officer, MPCB, }hane and Sub-Regional Officer, MPCB. Tarapur I· 
- They are directed to ensure the compH~nce of the consent conditions. ,, 
2. Chief Accounts Officer, MPCB,Sion, Mumbai 
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SCHEDULE•I 
T;!rms & conditions for co.mpliil'nce·°C)f Water Pollution Control: 

. . 
l. AI As per your application, you h;ve proposed to segregate trade effluent into weak 

stream & strong stream and provide Effluent Treatment Plant (ETP) comprising 
~ . 

i) Strong CODJTDS stream of 44.32 CMD • Treatment system comprising of 
Primary, Multi effect evaporator with design capacity of 75 CMD followed by 
Sludge treatment (Dryer mechanical). · , 

. ii) Weak CODJTDS stream of 64.5 CMD • Treatment syst~rn comprising of 
Primary (Collection tank, Neutralization tank, Equalization tank, Flash mixer, 
Primary Clarifier/Primary Settling Tank}, Secondary (Activated sludge process}, 
Tertiary (Pressure sand filter, Activated carbon filter), Advance treatment (Multi 
effective evaporator), Sludge treatment {Sludge drying bed) of capacity 200 
CMD. 

BJ The Applicant shall operate the effluent treatm~nt plant (ETP) to _tr_eat_th~ trade _ .. .:.--~-----" 
~:-~- - -'""''·· ~ effluent and- recycle tl1e~entire "freatec:f effitrenCfnfo-~the- process for ·various · 

purposes such as for cooling, process & Scrubbing so as to achieve Zero Liquid 
Qischarge. There shall be no discharge on land or outside factory premises. 

C] The Industry shall ensure connectivity online monitoring system to the MPCB 
server including separate energy meter for pollution control system. 

DJ The treated sewage shall be recy.cle,d • .for secondary purposes to the maximum 
extent and remaining shall qe ,gj~{;DAt.Q,~,P!l land for gardening within premise. In 
no case, sewage shall find its ,~~X ~~C!~~!lt~g I outside factory premises. 

2. A] Generation - Nil 

Bl Treatment - NA 

Cl Disposal - NA 

3. The Board reserves its rights to re\liew plans, specifications o·r other data relating to 
plant setup for the treatment of waterworks for the purification there of & the system 
for the disposal of sewage or trade effluent or in connection with the grant of any 
consent conditions. The Applicant shall obtain prior consent of the Board to take steps 

· to establish the unit or establish any treatment and disposal system or an extension or 
addition thereto. 

4. The industry shall ensure replacement of poUution control system or its parts after 
expiry o.f its expected life as defined by manufacturer so as to ensure the!!; compliance, 
of standards and safety ofthe operation-thereof.· " · · , 

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of 
Pollution} Act, 1974 and as amended, by installing water meters arid othe.r provisions -
as contained in the said act: ' 

Water consumption quantity 
Sr. No. Purpose for water consumed (CMD} . 

1. 

2. 

3. 

Industrial Cooling, spraying in mine pits 
or boiler feed 

Domestic purpose 

Processing whereby water gets polluted 
& pollutants are easily biodegradable 

SALVI CHEMICALS INDUSTRIES lTD./CE/UAN No.MPCB·CONsENT-00000 

50.00 

0.00 

84.46 
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6. 

. 
Sr. No. Purpose for water consumed Water consumption quantity 

(CMD} 
Processing whereby water gets 

4. · polluted & pollutants are not easily 
biodegradable and are toxic -

5, Gardening 

- I 

-=- =, 

0.00, 

0.0 
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SCHEDULE-II . 
Terms & conditions for compliance-of Air Pollution Control: 

t. As per your application,' you have proposed to provide the Air pollution control {APC) 
system and also to erect following stack ~s) to observe the following fuel pattern: 

Stack Stack 
Height Type 

Quantity Attached APC System of 5% 502 
No. in Mtrs. &UoM (kg/day) To Fuel 

, 

'. 
Fabric Bag 

S-1 BOILER Filter& Wet 35 COAL 05 MT/Day 0.50 25.00 
Scrubber 

S-2 Process Vent 
Alkali 12 0 Scrubber -- I --

2. The Appli.cant shall provide Specific Air Pollution controt equipments as per the 
conditions of EP Act, 1986 and rule made there under from time to time/ 
Environmental Clearance I CREP guidelines. 

- 3. The appfkant·shall'operate~am:l matntain-above m-entionlrd~arr·pottutfon-controf· -'----· ---~~~ 
system, so as to achieve the lever of pollutants to the following standards: 

Particulate Matter 
' Acid Mist Not to exceed · 

4. The Applicant shall obtain necessary'f}rter""J)ermission for providing additional control 
equipment with n~cessary speci~~~~~~ood operation there~f or alteration . or 
replacement/alterat1on well befor,.e~!ts!'l1J~~;f,\'.i:Q.J;tl,.~.Jo an end or erection of new pollution 
control equipment. · 

5. The Board reserves its rights to 
any technological improvement o 
any control equipment, other in whol 

he condition in the consent, if due to 
uch variation (including the change of 

art is necessary): 

·~ 

!~ 

' 
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55 178



Sr. Consent 

No (C2E/ Amt of BG 
C20 Imposed . 

/C2R} 

1 Cto E 1.0 Lakh 

SCHEDULE-Ill 
Details of Bank Guarantees: . . 

'" 
Submission 

Purpose of BG Period 

Towards 

. 15 days · compliance of 
consent 

conditions 

. NA 

Compliance 
Period 

31/5/2025 

. . . - .. . - . . - - . - . - . . . . - . ' 

BG Return details 

Validity 
Date 

30/9/2025 

,., 
I 
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SCHEDULE-IV 
Generarcon.tiltfons: 

1. The Energy source for lighting purpose shall preferably be LEO based 

2. The PP shall harvest rainwater from roof tops of the buildings and storm ~ater drains to 
recharge the ground water and utilize the same for different industri

1
al applications within 

the plant · 

3. Conditions for D.G. Set 
a) Noise from the D.G. Set should be. controlled by providing an acoustic enclosure or QY 

treating the room acoustically. · 

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/ 
acoostic treatment of the room should be designed for minimum 25 dB (M insertion loss 
or for meeting ·the ambient noise Standards, Whichever is on higher Si.de. A suitable 
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement 
of insertion loss will be done at different points at 0.5 meters from acoustic 
enclosure/room and then average .. 

c) Industry should make efforts to bring.down noise level due to DG set, outside industrial 
_ ..., ... ,"'"·····-premises,twlt,AJr;1c~~mbientH:iolsecrequifemen~sey,;prow:er-sitt1ng and~-contr'oftneasures. ·· ~ · -~~ -~-·~---~· 

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set · 
manufacturer. 

e) A
0

prop~r routine and preventive maintena~ce procedure for DG set should be set and 
followed in consultation with the DG manufacturer which would help to prevent noise 
levels of DG set from deteriorating with use. 

f} D.G. Set shall be operated only in cas.e,,,o,t.p_ower failure. 

g) The applicant should not cause...~uiy~n~san£aJr:i.the surrounding area due to operation of 

D.G. Set~ , '-~~"--~~-~~-!~:.~:~:'.~!t~L-·.~~~ur-. 
1 

h) The applicant shall comply n of MoEFCC, India on Environment 
(Protection) second Amendm SR 3H(E) dated 17.05.2002 and its 
amendments regarding noise lim sets run with diesel. 

4. The applicant shall maintain good house g. 

5. The non-hazardous solid waste arising~in th~ factory premises; sweepings, etc: be disposed 
of scientifically so as not to cause any nuisance l poflution. The applicant shall take 
necessary permissions from civic authorities for disposal of solid waste. 

6. The applicant shall not change or alter the quantity, quality, the rate of discharge, 
· temperature or the mode of the effluent/emissions or hazardous. wastes or control 
equipments provided for without previous written permission of the Boa.rd. The industry will 
not carry out any activity, for which this consent has not been granted/Without prior consent 
of the Board. · 

# ~ 

7. the industry shatl ensure that fugitive emissions from the activity are contro11ed so as to 
maintain dean and safe environment in and arou!ld the factory premises. . 

8. The industry shall submit quarterly statement in respect of industries·obli,gation towards 
consent and pollution control compliance's duly supported with documentary evidences 
(format can downloaded from MPCB official site). 

9. The industry shall submit official e-mail address and any Change will be duly infqrmed to the 
MPCB. 

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide 
Government of India, Notification No. B-29016/20/90/PCf-L dated. 18.11.2009 as amended. 

11. The Board reserves its rights to review Pl.~ms, specifications or t>ther data relating to plant 
setup for the treatment of waterworks for the purification thereof & the system for the 
disposal of sewage or trade effluent or in connection with the grant of any consent 
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish 
the unit or establish any treatment and disposal system or an extension or addition thereto. 

SALVI CHEMICALS lNDUStRIES LTD./CE/UAN No.MPCB-CONSENT-0000058 ~ Poge9ofll 
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. ' ' 

12. The industry shall ensure replacement of pollution control system on its parts after 
· expiry of its expected life as defined by m:anufacturer so as to ensure the compliance 

of standards and safety of the operation thereof. 

i3. The PP shall provide personal protection equipment as per norms of Fa~tory Act 
14. Industry· should monitor effluent quality, stack emissions and ambient air quality 

monthly/quarterly. 

15. Whenever due to any accident or other unforeseen act or even, such emissions occur 
or is apprehended to occur in excess of standards laid down, such information shall be 
forthwith Reported to Boardt concerned Pofice Station, office of Directorate of Health 
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case 
of failure of poUution control equipments, the production process cqnnetted to it shall 
be stopped. . . . . 

16. The 9pplkant shalfc 13i;avide· an-alternate~"elettrrc powerlource. suffitientto ·o·p~~ate ~ll 
poflution control facilities installed to maintain compliance with the terms and 
conditions of the consent. tn the absence, the applicant shalf stop, reduce or otherwise, 
con~rol production to abide by terms and conditions of this consent. 

I 

17. The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the 
provision contain in the Hazardous and Other Wastes (M & TM} Rules 2016, which can , 
be recycled /processed /reused /recovered and only waste which has to be incinerated -
shall go to incineration and waste which can be used for land filling and cannot be 
recycled/reprocessed etc. should go for that p,urpo~e, in order to reduce load on 
incineration :and landfill site/environment. 

18. An inspection book shall be opened aruimade available to the Board's officers during 
their visit to. the applicant. · 

:;.i:'/.<Z•:-~.'1'-.;.~~-~::"~~..,-'5?n:":1.~~· 

19. Industry shaft strictly comply wit CP) Act, 1974. Air (P&CP} Att, 1981 
and Environmental Protection A . try specific standard under EP Rules 
1986 which are available on MPC pcb,gov.in}. ' " ' . 

20. Separate drainage system shall for collection of trade and sewage 
effluents. Terminal manholes shall be d at the end of the collection system with 
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers 
downstream of the terminal manholes. No effluent shaH find its way other than in 
designed and provided collection system. ~ 

21. Neither storm water nor discharge from other premises shall be alfoweq ~~mix with .... 
the effluents from the factory. ~ c·~ ~a ··· : 

22. The industry shouicf~ot~~~~e any nuisance in surrounding area. 
23. The industry shall take adequate measures for control of noi~e le'1els. from its own 

sources Within the premises so as to maintain ambient air quality standard in·respect 
of noise to less than 75 dB (A} during day time and 70 dB (A} during nigh~ time. Day 
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between 
10 p.m. and 6 a.m. , 

24. The industry, shall create the Environmental Cell by appointing an Environmental 
Engineer, Chemist and Agriculture expert for looking after day to day activities related 
to Environment and irrigation field where treated effluent is used for irrigation. 

25. The applicant shall provide ports in the chimney/{s} and facitities such as ladder, 
platform etc. for monitoring the air emissions and the same shall t;>e open for 
inspection to/and for use of the Boardts Staff. The chimney{s) vents attached to various 
sources of emission shall be designated by nun:ibers such as S-1, S-2, etc. and these 
shall be painted/ displayed to facilitate identification. 

-~~ 
<(~ 
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26. The industry should comply with the Hazardous and Other Wastes {M & TM) Rules, 
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other 
Wastes (M & TM) Rules, 2016 for the preceding year Apri'I to March in Form-IV by 30th 
June of every year . 

. · 27. The applicant shall installa separate meter showing the consumption of energy for 
operation of domestic and industrial effluent treatment plants and air pollution control 
system. A register showing consumption of chemicals used for treatment shall be 
maintained. 

28. The applicant shall bring minimum 33% of the available ope'n land under green 
coverage/ plantation. The applicant shall submit a yea'rly statement by 30th 
September every year on available open plot area, number of trees surviving as on 
31st March of the year and number of trees planted by September end. 

29. The Board reserves its rights to review plans, specifications or other data relating to 
plant setup for the treatment of waterworks for the purification thereof & the system 
for the disposal of sewage or trade effluent or in connection with the. grant of any 
consent conditions. " ~· ~~··· .. 

--;-J ~-~-,,,___.:"J: __ ;~ ' --":':',/ ~--···'· ::--"·~·:,'~--~ 

30. The firm shail submit to this office,···ffie 30th day of· September every year, the 
Environment Statement Report for the financial year ending 31st March in the 
prescribed FORM-Vas per the provisions of Rule 14 of the Environment (Protection) 
(second Amendment) Rules, 1992. · 

31. The Applicant shall obtain necessary prior permission for providing additional control 
equipment with necessary specifications and operation thereof or alteration or 
replacement/alteration well before its life come to an end or erection of new pollution 
control equipment. · ~-,.,_ 

32. The Board reserves its rights to ·vary'"~~ij~'®"y'ot the condition in the consent, if due to 
any technological improvement._, .. ,,,,_ ''",,,,.,,,c,,,-.,~-,·ch variation (including the change of 
any control equipment, other in · necessary). 

33. The applicant shall provide fac tlon of environmental samples and 
samples of trade and sewage effl emissions and· hazardous waste to the 
Board staff at the terminal or design,ated points 'and shall p~y to the &card for the 
services rendered in this behalf. · 

SALVI CHEMICALS INDUSTRIES LTD./CE/UAN No.MPC8•CONSENT·0000058381 Page 11of11 
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Maharashtra Pollution Control Board
5eb59f6d99513b24b0cae640

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5eb59f6d99513b24b0cae640
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Maharashtra Pollution Control Board
5eb59f6d99513b24b0cae640

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5eb59f6d99513b24b0cae640
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Maharashtra Pollution Control Board
5eb59f6d99513b24b0cae640

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5eb59f6d99513b24b0cae640
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Maharashtra Pollution Control Board
5eb59f6d99513b24b0cae640

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5eb59f6d99513b24b0cae640
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Maharashtra Pollution Control Board
5eb59f6d99513b24b0cae640

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5eb59f6d99513b24b0cae640
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Maharashtra Pollution Control Board
5eb59f6d99513b24b0cae640

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5eb59f6d99513b24b0cae640
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Maharashtra Pollution Control Board
5eb59f6d99513b24b0cae640

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5eb59f6d99513b24b0cae640
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Maharashtra Pollution Control Board
5eb59f6d99513b24b0cae640

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5eb59f6d99513b24b0cae640
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Maharashtra Pollution Control Board
5eb59f6d99513b24b0cae640

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5eb59f6d99513b24b0cae640
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Maharashtra Pollution Control Board
5eb59f6d99513b24b0cae640

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5eb59f6d99513b24b0cae640
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Maharashtra Pollution Control Board
5eb59f6d99513b24b0cae640

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5eb59f6d99513b24b0cae640
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Chambers of M.S. Kalra <chambers@mskalra.com>

Reply on behalf of R1 - O.A. 205 of 2023 (WZ) || Listed for hearing today as Item 10
1 message

Chambers | MS Kalra <chambers@mskalra.com> Wed, May 29, 2024 at 9:39 AM
To: ngt-pune@gov.in, judicial-ngt@gov.in, ngtpunewzb@gmail.com
Cc: advocatedangare@gmail.com

Dear All,

Please find attached herewith, a copy of  the reply on behalf  of  the Respondent No..1 in O.A. 205 of  2023 (WZ).

Kindly ensure to have the same placed before the Hon'ble Bench today. The counsel for the Applicant is being marked in the instant
mail too.

 REPLY FOR R1_OA 205 OF 2023.pdf

Warm regards,
Chitrangada Singh,
Advocate.

5/29/24, 12:32 PM Chambers of M.S. Kalra Mail - Reply on behalf of R1 - O.A. 205 of 2023 (WZ) || Listed for hearing today as Item 10

https://mail.google.com/mail/u/1/?ik=8eaa5f9517&view=pt&search=all&permthid=thread-a:r5356386013040468964%7Cmsg-a:r41517252197967… 1/1

https://drive.google.com/file/d/12naKGbWVCqmDqWJ71OxhdZeg-tBSIJlC/view?usp=drive_web
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